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- (f) the specific measures adopted to
the check infiltration of Pakistani spies into
India and also 1o have a strict watch on
their activities and also to repatriate them 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C. PANT) : (a) to (e). According to
the information furnished by State Govern-
ments and Union Territory Administrations,
no suspected Pak spy has been arrested during
the months of March to Junc this year in the
States of Andhra Pradesh, Gujarat, Haryana,
Himachal Pradesh, Maharashtra, Madhya
Pradesh, Mysore, Nagaland and the Union
Tesritories of Andaman and Nicobar Islands,
Chandigarh, Dadra and Nagar Haveli, Delhi,
Goa, Daman and Diu, L. M. and A. Islands,
Manipur and Pondicherry. Information in
respect of the remaining States and Union
Territories is awaited and will be laid on the
Table of the House when received.

(f) Adegquate machinery exists to detect
and deal with spies.

Joint Exploration with West Germany of
Peaceful uses of Nuclear and Space
Research

6261, SHRI DEVINDER SINGH
GARCHA : Will the Minister of ATOMIC
ENERGY be pleased to state :

(a) whether a team of Indian Scientists
visited West Germany recently for joint
exploration of peaceful uses of nuclear and
space research ;

(b) whether any agreement has been
signed with West Germany in this regard ;
and

(c) if so, the main features thereof ?

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING (SHRI-
MATI INDIRA GANDHI): (a) No, Sir,

(a) and (c). Nogotiations have been in
‘progress between West German Government
and India for co-operation in the field of
peaceful uses of atomic energy.

——— —
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC
IMPORTANCE

REPORTED MOVE OF FOREIGN OIL
COMPANIES TO INCREASE FRICE OF
CRUDE OIL IMPORTED BY THEM

SHRI VAYALAR RAYVI (Chirayinkil) :
I call the attention of the Minister of Petro-
leum and Chemicals to the following matter
of urgent public importance and request that
he may make a statement thereon :

*“The reported move of the Foreign oil
companies to increase the price of crude
oil imported by them.’

THE MINISTER OF PETROLEUM AND
CHEMICALS (SHRI P.C. SETHI) : On
28th May 1971 I had informed the Hon’ble
House of the concerted action taken by
the organisation of Petroleum Exporting
countries for raising the posted price of
crude and the rate of taxation which resulted
in the signing of the Tchran Agreement
on 14 February 1971 between the OPEC and
the Oil Companies. As a consequence
the oil companies increased their price of
crude first on 1.12.70, again with cffect from
15.2.71 and on the third occasion with effect
from 1.6.71, thus making a total increase of
40 cents per barrel in the case of Aghajari
crude supplicd by Burmah Shell and Caltex
and by 41 cents per barrel in the case of
Arabian Mix supplied by Esso. I had then
informed the House that the Government
had made it clear to the Oil Companies
that they did not see sufficient justification
for the oil companies passing on the entire
increase in taxes and royalties to us. However,
in order not to affect the country's industrial
growth Government allowed import of crude
provisionally at the higher prices.

On 5th July Burmah Shell informed
Government that from 15th July 1971 their
price of Aghajari Crude would be further
increased from $ 1.68 to § 1.73 per barrel,
Similar notice was given by Caltex on 6th
July 1971 stating that their price increase
will become effective from 18th July. On
5th July, Esso also gave similar notice that
the price of the Arabian Mix will increase
to § 1.70 per barrel from $ 1.66 ‘with effect
from 10th July, 1971.
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‘Unlike the .previous increases in oil

price. which were sought to be justified by

the ©Oil Companies as fellowing from the

Tehran Agreement this last increase, they

contend, is justified on the basis of a further

increase in the prevailing world prices of
crude.

This is a new situation and Goverament
is examining the position with regard to
crude prices currently obtaining in the
World Market. Mecanwhile we are releasing
foreign exchange for imports at the June
1st, 1971 prices.

SHRI VAYALAR RAVI: Sir, this is
not the first time these foreign oil companies
try to increase the price and thercby sabotage
our economy at a very crucial moment.
Unfortunately, we have been giving them
encouragement even on ad foc basis and
this is the fourth time that they arc increasing
the price within 8 months.

Sir, there is a powerful oil lobby in the
Ministty of Petroleum and Chemicals which
is dominated by the IAS—I.C. Sclique who
always constilute a sort of hindrance to
our development, 1 think it is high time
that proper ministerial directions are given to
them and I hope hon. Minister, Shri
Sethi will be able to control them.

Sir, we are importing about 12 million
tonnes of crude cvery year and according
to estimates by the end of the Fourth Plan
it will go upto 24 million tonnes and at the
end of the Fifth Plan it will be 42 million

tonnes. Sir, the increase from 12 million
tonnes to 42 million tonnes is a very big
quantity. If we accept the present increase

in price the foreign exchange involved will
be an addition of the order of Rs. 103 crores
to the present forcign exchange expenditure
of Rs. 116 croresin 1974. Thisis a huge
.amount of foreign exchange. These com-
_ panies are demanding more and more and they
don’t give the crude on the discount price,
but they want the posted pricc. There is
the Agreement, the Crude Import Agreement,
This has been made by the three Musketeers.
They are responsible for the agreement.
They are Mr. Naik (who is under suspen-
sion), Mr. Kashyap, Chairman of the 10C
and Mr. Bhimbri. I wantto know from
the hon. Minister whether he will examine
the whole agreement and cancel it or with-
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draw from it? Lven in 1965 the Govern-
ment of India felt it necessary to explore the
passibility of crude deposits in. the Assam
area but the Governmeat could not succeed
to persuade the Oil India. These foreign oil
companies are exploitiog the situation and
it is the duty of the Ministry of Petrolecum
and Chemicals and the ONGC to see whether
we can exploit crude resources in the country
itself. :

There was an Estimates Committee Report
of 1968 and they asked the Government
to look into these things and find out the
way to get more .possibilities of crude within
the country itself, What happened in the
case of Rostom Crude? The sample of
Rostom Crude was sent to the Indian Insti-
tute of Petroleum, Dehra Dun for analysis
of the lub content. But the report has not
come to the Government, Why is Govern-
ment not taking this report ? Is it a fact that
Mr. Kashyap is stopping the report ? This should
be looked into. We sent Mr. Kashyap for
negotiations to import Rushan Crude but he
could not succeed for the last ten years. In
the ONGC Mrs. Leela Menon, beautiful,
charming lady of state came in and attractive
reports went round her.

While we are facing difficulty regarding
Rostom Crude, at Barauni, the 3 million
tonne unit was lying idle. This incucrred &
loss of Rs. 30 crores upon the Government
every year. While these foreign oil com-
panies are exploiting the situation, our own
capacity at Barauni had been remaining idle.
These are because of the mess which is there
in the Petroleum and Chemicals Ministry,
which is going on.

We scent Mr. Kashyap for UAR for
negotiations, The UAR Government refused
to negotiate with this gentleman. He is the
only Chairman of a public sector undertaking
who refused to give a holiday when national
mourning was on due to President Nasser’s
death, They were annoyed. Because of
that he could not succeed in his negotiations

These foreign oil companies should not
further exploit our situation,

1 want the hon, Minister firstly, to clean
up the whole Ministry and secondly, I waat
to know whether he will implement the
Shantilal Shah Committee’s Report to nationa-
lise foreign oil companies. This is the only
solution, to face this challenge, I would like
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.to have a clear answer from the Government
whether - they will accept the challenge posed
by these foreign oil companies. These demands
of the foreign oil companies pose an encroach-
ment upon our country's economic system.
1' would ‘like to have a clear answer from
thé hon, Minister on these points.

SHRI P. C. SETHI : The hon. Member
has asked many questions, The first is why
we are not purchasing crude. at the market
prices and why we are purchasing it at posted
prices. May I inform the hon. Member that
no purchase of crude is made atthe posted
prices 7- Posted prices in a sense are national
prices which are fixed by the producing coun-
tries in order to arrive at the taxes that
they have to collect frum the oil companies.
On this basis, the prices of crude have
been fixed by the producing countries ; they
have atthe same time also raised the tax
from 50 to 55 per cent, The posted price
of crude was about & 1.91. but now the
posted price of crude as on Ist June, 1971,
has been raised to § 2.27, but we are getting
the crude at $ 1.68 in spite of the recent
increase, Therefore, there is no relation
whatsoever  except that the posted prices
are used for the calculation of royalty and
tax by the producing countries. So, there
is not much of relationship between the
posted prices and the market prices as are
claimed by the companies.

It will be too much to assume that these
three officers who are connected with certain
inquiries by commissions are so powerful as
if they have made these companies raise
the prices. This price increase, as has been
claimed by the companies, is on account
of the fact that the oil producing countries
have entered into a settlement or agreement
with the oil companies according to which
they have raised the posted prices and they
have at the same time also raised the tax
which they were collecting. On this account,
there has been an increase of payment by
the oil companies to the producing countries
of 40 cents. Now, most companies have
said they have passed on the entire increase
of 40 cents which they are now paying extra
to these producing countries, to the con-
sumers in India, that is to say, the entire
burden has passed on.

We have been of the view that this
entire burden should not have been passed
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on tous, because according ‘to an exercise
done by us, therc is still enough margin
left with these companies, Therefore, in
spite of the increase by the producing
countries in the various taxes which these
companies have to pay, there could have
been a case and there is a case that the
entire burden should not be passed on lo
the consumer. It is based on this alone
that while taking into consideration the
prices of the petroleum praducts, although
the Shantilal Shah Committee's recommenda-
tions are there to the effect that for every 10
cents increase there should be 4 per cent
increase in the petroleum product prices,
Government have agreed to a petroleum
product price inctcase only of 8 per cent,
that is to say, the price increase is equivalent
to 20 cents and not equivalent to 40 cents.
But in view of the security of the country
and in view of the fact that industrial pro-
duction is not to be hampersd at the present
juncture, we havc taken a decision that
we would go on making provisional payment
with regard to this, and provisional payment
is being made,

But with regard to the present nolice
which has been given, this has no relevance
whatsoever even with regard to the pro-
ducing countries’ agreement, that is to say,
the Tcheranc agrecment. This price increase
of Scents or 7 cents of which these com-
panies have given notice is according to
them only in view of the fact that they
claim that the world prices of crude have
hardened. We have not accepted this
position, as 1 have said in my statement
already. The position is that we are releasing
them foreign cxchange based on the prices
as on Ist June, and not in accordance with
the notice which they have given.

With regard to the question of Rostom
crude, may I point out to the hon. Member
that as far as Rostom crude utilisation is
concerned, the crude will be utilised either
in Barauni or in Haldia T At the moment,
the refiners which are there are tailor-made
and, therefore, according to the present
situation, unless there is modification in
these refineries, Rostom crude cannot 'be
used. But this does .not mean that we are
losing on Rostom crude, We are sclling
Rostom crude to other countries -such as
Rumania. CFP in France etc, at the same
value and price at which we are ‘getting the



265 Forelgn vil companies’ SRAVANA 6, 1893 (SAKA)

. .. move to
other ‘crude.. Therefore, there is no. loss as
far as Rostom crude is concerned.

SHRI VAYALAR RAVI: Why could
we not use it at the Cochin refinery ?

SHRI P. C. SETHI: We cannot use it
there. As I have said, the Cochin refinery
is not meant for Rostom crude ; if we are
to use it there, then we would have to make
alterations there which would not be com-
mensurate to the use of Rostom crude. As
far as the price is concerned, we ar¢ not
losing on Rostom crude.

The hon, Member has also raised the
question why Shri Kashyap who had net
declared a holiday was sent to the UAR. As
the chairman of the Indian Qil Corporation
he was the authority considered proper to
negotiate with the UAR and, therefore, he
was sent to the UAR. The negotiations
were very good, and we have received a
sample of the UAR crude, and that is being
examined, If the crude is found suitable,
further action with regard to use of this
crude will be done.

On the question of nationalisation and
cleaning up of the Ministry, [ have said
during the course of the debate on the
Demands of this Ministry that various com-
missions of inquiry and CBI inquiries are
on and as soon as they are complete and
responsibilities located, action would certainly
be taken. The cleaning up process has
been started and there need be no doubt
that suitablc action against officcrs wherever
responsibility is located will be taken.

The nationalisation question is
examined in its entire aspects.
various pros and cons to this.
being examined. At the same time, the
particular clause in the refinery agreement
which is not suitable to us is also being
cxamined with a view to whether we cannot
take suitable action to amend it along with
other aspects.

being
There are
These are

SHRI BIRENDER
(Mahendragarh) : 1 would like to ask the
following questions : ‘What are the names of
the oil "exporting countries whose organisa-
tions have take concerted action for raising
crude oil prices ? Is there any clause in
the agreement between India and these
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foreign oil companies to prevent  arbitrary
raising of prices from time to time ? If not,
are Government thinking of annulling this.
agreement immediately 7 What percentage
of the total requirements of India's civil and
military needs in crude oil and petroleum is
being met by these foreign companies ?
During the past, what action has been
taken by the Government of India to reduce
the dependence of the country on these
forcign companies ? 1Is the increase in the
price of oil supplied to India uniform or is
there some discrimination indulged in by
these countries belween India and other
countries to which oil is being supplied ?
For instance, thcse very oil companies are
also supplying oil to Pakistan and other
neighbouring countries. As this burden bezn
placed on consumers in India alone or is it
being [airly distributed to all the consumers
of the countries to which thesc companies are
supplying oil ?

SHRI P. C. SETHI: As far as the
Tehran agrecement is concerned, six countries
of the Miadle East are parties to it, 1 would
like to point out that evea though other
countries like Libya, Algeria and other
North African countries are not parties to
this agrecment, the prices of crude have
hardened there also. The signatories to
this agreement arc Iran, Irag, Abu Dabhi,
Kuwait, Saudi Arabia and Qatar.

As for the quantity, we are producing
about 6.8 million tonnes of crude in the
country at present ; 12 million tonnes of
crude are being imported. To this extent
we are dependent on these countries. AsI
have pointed out, search for crude both in
land and off-shore is on and we arc making
carnest efforts to locate further quantities of
crude in our country.

SHRI BIRENDER SINGH RAO : What
percentage is being supplied ?

SHRI P. C. SETHI : As for the question
of prices, - although the posted price of crude
is there, the crude is being supplied at different
prices, It is possible that underhand dealings
might be there because it was our information
that when crude was being supplied we were
not getting a discount at -a particular
period of time, we started getting discount
actually from 1363 which was further increased
in 1969 and later it was increased. till 1970,
So it is possible that they might be allowing
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' discount  which
might be less or more than what has heen
“given to us.

SHRI H. M, PATEL (Dhaodhuka) : Mr.
Speaker, Sir, it is clear from the hon.
Minister’s reply that we are in a somewhat
helpless position, our own production being
6.8 million tonnes and the import being
12.8 million tonmes, and our demands are
increasing. Against this background I would
like to put some questions with regard to
the steps which the Government arc taking :
{a) in order to increase our own production,
off-shore driiling, etc , what is our programme,
and what do we expect and at what rate do
we expect some increasc ; in short what
are our expectations ? (B) At the time of
the Tehran increase, it was said by the
Government that enquiries were set afoot
to probe other sources for obtaining crude,
What success has the Ministry achieved as a
result of that ?

One other guestion 1 would put is this,

It is wunderstood that Japan is able to
resist the oil companies’ pressure  with
success. What is the reason for that ? Has

the Government made any enquiry about
that ; has it considered whether we cannot
adopt similar measures ?

SHRI P, C. SETHI As far as the
question of steps for increasing the supply
of crude or locating crude in our country
is concerned, our assessment is that we
would be able to tap our own crude to the
tune of about nine million tlonnes by
1973-74 and if luck favours us it may even
"to up to 10 million tonnes till 1973-74 in
terms of whatever efforts we are making ;
that is the maximum target that has been put.

Off-shore drilling is going on at Aliabet
and we are taking up the off-shore drilling at
Bombay High where the strata of deposits are
such that the possibility and probability are
said to be much higher. If, therefore, we are
able to get good oil, then, of course, the
situation would completely change. But, at
the sama time, it is not only the Bombay High
.area, but in the entire continental shelf that
we have to get this survey done, and -after the
detailed surveys are done, we can tap other
sources keeping in view the overall resources
at our disposal, In the Andaman and
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Nicobar area also, there is sald to be a good
possibility. Therefore, all possible efforts
including off-shore are being made.

Then, as far as the inland exploration is
concerned, we are starting drilling in s big
way, and in Tripura also the possibilities of
deposits are said to be good, and concerted
action is being taken in that matter,

As far as other alternate sources of crude
are concerned, just now I have pointed out
that we are in touch with UAR, and frem
there samples have come. We are testing the
samples, and it will be our endeavour to
proceed further, after testing the samples
from the crude, to tap the resources.

About other sources which we are trying
to locate, I would not like to disclose the
sources at present, because we are still in a
delicatc stage of negotiations, and therefore,
it would no: be advisable to disclose the other
sources that we are going to tap in this matter.
But I would like to tell thc hon, House that
we are seriously engaged with regard to the
search for oil from alternate sources.

As fas as Japan is concerned, to which
the hon. Member has referred, Japan's con-
sumption, as compared to ours, is tremendous.
It is something round about 200 million tonnes
as compared to our 12 million tonnes,
Therefore, it is possible that Japan might be
able to get some discount underhand, than
would be given to us. That is a possibility
which 1 would not completely rule out,

SHRI P, NARASIMHA REDDY
(Chittoor) : This is an important matter to
which the attention of the House has been
drawn, and 1 would just seek information on
one or two points, as much ground has already
been covered.

It is a matter to be clarified and a matter
to be reassured why thesc foreign oil com-

panies are resorting to frequent and un-
authorised price hikes. It is true and it is an
admitted fact that the world survey of

marketing and production trends with regard
to crude definitely points out that whereas the
demand for crude on a world:wide basis is
increasing at four per cent, the production is
increasing at 10 per cent, and whereas it is
reasonable and natural to expect a continuous
fall in the crude prices, We are now fated
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with this spectacle as far - as this country is
concerned, of a. consistent increase in the
crude prices. This phenomenon has got to
be explained, explored and a reassurance given
to this House by the hon. Minister in charge
of petroleum and chemicals.

Secondly, the hon. Minister has been
pleased to say that rustom crude has becn
accruing to this country as a result of off-
shore explorations and coliaboration with
Iran but has been rejected by the foreign oil
refineries on technical grounds and that the
oil accruing to this country is being disposed
of elsewhere. What is the price at which it
is disposed of to other countries and what is
the price the oil companies are now proposing
to charge us? Is there any difference
between the two 7 If there is difference, why
not the oil companies be confronted with this
fact and asked to scale down their prices
accordingly 7

Thirdly, I am aware that according to the
agreements which we have entered with the
foreign oil companies as far back was 1951 ;
when unfortunately ncither our Government
nor the concerned authorities had the technical
know-how and were taken out for a ride by
these companies, the capacity of the refineries
for which we were committed to allow import
of crude was only about two million tonnes
or so, Since then they have expanded their
capacities phenomenally, three or four times,
Are we commitied to allow them import of
more crude on their own terms or are we free
to dictate our terms or put some control over
the price of crude for these additional capa-
cities ?

It is with this view that the Oil Price
Committee had recommended the setting up of
a single agency for purchase of oil so that
crude imports could be channclised through
that agency. Will the Government consider
setting up such an agency at least now ?

In view of the assurance given by the
Minister that the nationalisation of foreign
oil companies is not ruled out and that it is
under active examination, but in view of
also of the fact that it may take sometime,
may 1 request the Minister tolet me know
whether the setting up of the petroleum
commission 8s suggested by the Oil Prices
Committee would be considered so that
the question of renegotiating the agrsements
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can be taken up with more concentration .and
despatch ? '

SHRI P, C. SETHl: 1 have pointed
out at the beginning that the present pheno-
menon of price increase has come on account
of the Tcheran agreement between the oil-
producing countries and the oil companies,
On account of the Teheran agreement the
posted price of crude which is to be fixed by
the producing countries had been raised and
at the same time the rate of tax which was
50 per cent has been raised and the total in-
crease is about 40 ccnts. This entire 40 cents
is collected by the producing countries from
the oil companies. As far as the phenomenon
of price increase of which notice was given
by the companies previously, that is explain-
able. As far as the present notice is con-
cerned, which secks a price increase of 5.7
cents it is not explainable because they have
only said that the world price of crude is
hardening and that is why we have not
accepted this position.

As far as the Rustom crude is concerned,
1 should like to point out that the entire
crude being imported by these counpanies is to
the tune of 7.5 mitlion tonnes and the total
crude that is available from the Rustom field
is only 0.8 million tonpes. As | have said
the use of Rustom crude will depend on the
type of the refinery. Ewen if one of the
companies would have agreed to use the
Rustom crude, that would not have solved the
problem, because the Rustom crude is limited.
The price we got for the Rustom crude is
comparable to the other crude which we are
purchasing.

The hon. Member has rightly pointed out,
about the refining capacity granted to these
companies. It was : 2 million tonnes for
Burmah Shell ; 1.5 million tonnes for Esso
and Caltex 0.675 million tonnes for Caltex.
It was 4.5. But in January 1963 the situation
was such that these companies expanded the
capacity and the Government aliowed them
import of crude from abroad 3 or 3'5 for
Burmah Shell, 2,25 for Esso and 1.25 for
Caltex, Therefore, the to'al capacity at
which they are now working is 7.7 million
tonnes. Although they say that they can,
with further madification, increase the capa-
city, Government is not agreeable to that
proposition, but in view of the fact that
petroleum products are needed in the country
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and we are in a situation where it would not
be desirable to reduce the quantum of

petroleum products, it would not be a prudent

policy to reduce the quantity of crude being
refined by these companies. As [ have said,
the refinery agreements and the question of
hationalisation and equity participation are
. under active consideration of the Govern-
ment, -

12.36 hrs,
RE : ADJOURNMENT MOTION
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‘MR. SPEAKER : I have almdy admit-
ted a calling attention notlw

st swee fas <t wwdgt - aﬁmﬁa’t
T § 3T I e 4w A W 8T A &
g g Hamam g & = o w=i
F F1 IE qFE & Ao g § wrdar
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MR. SPEAKER: A
notice has been admitted,

calling attention

ot sew fagrdt amdgt . F1o wdvw
q ara AZY |t |

eae NPT : ITH g7 dEEaHT WA
TEY T qFAT |

o) ze fagrd awd@t : FIT T AT
Fgn & f5 ga 17 aug tewaliz Mow T4
@ g% 7

MR. SPEAKER : What is going on at
the border this sidc or that side is a continu-
ous process. It has been going on for a long
time. It is not a particular or recent happen-
ing. Whatever happens we allow to be dis-
cussed through a calling attention motion.
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